FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
PROPLARITY INFRASTRUCTURE PRIVATE LIMITED

RELEVANT PARTICULARS

Name of Corporate Debtor

Proplarity Inft Private Limited

Date of incorporation of Corporate Debtor

01/03/2013

Authority under which Corporate Debtor
is incorporated / registered

ROC- Delhi

Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor

U70109DL2013PTC248914

Address of the registered office and
principal office (if any) of Corporate
Debtor

B-238, 2nd Floor North Ex Malll, East Delhi,
Prashant Vihar, Delhi, India, 110085

Insolvency commencement date in
respect of Corporate Debtor

03.07.2024 (However the copy of order was
received by the IRP on 09.07.2024)

Estimated date of closure of insolvency
resolution process

30.12.2024

Name and the ion number of
the insolvency professional acting as

Mr. Vinod Kumar Chaurasia
IBBI/IPA-001/1P-P00100/2017-18/10200

Interim Resolution Professional

A-756, Sector-2, Rohini, New Delhi- 110085
Email: cavinodchaurasia@gmail.com

Address and e-mail of the Interim
Resolution Professional, as registered
with the Board

. | Address and email to be used for
correspondence with the interim
resolution professional

B-22, Pragati Vihar Hostel, Lodhi Road,
New Delhi - 110003
Email: cirp.proplarity@gmail.com

.| Last date for submission of claims 23.07.2024

.| Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

Allottees in a real estate project

.| Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

1. Piyush Moona
(IBBI/IPA-001/IP-PO0990/2017-18/11630)

2. Ms. Babita Jain

(IBBI Reg. No:
1BBI/IPA-002/IP-N00321,/2017-2018/10926)
3. Shravan Kumar Vishnoi
(IBBI/IPA002/IP-N00040/2016-2017/10079)

- | (@) Relevant Forms and
(b) Details of authorized representatives
are available at:

Weblink: https://ibbi.gov.in/home/downloads
Physical Address: IRP office as per entry
no. 10 above

Notice is hereby given that the National Company Law Tribunal, Principal Bench, New Delhi has
ordered the commencement of a Corporate Insolvency Resolution Process of Proplarity
Infrastructure Private Limited on 03.07.2024 in CP (IB) -183(PB)/2024 (Copy of order was
received on 09.07.2024).

The creditors of Proplarity Infrastructure Private Limited, are hereby called upon to submit their
claims with proof on or before 23.07.2024 to the Interim Resolution Professional at the
address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class i.e. Allottees in a real
estate projectin Form CA.

of false or

Date : 11.07.2024
Place : New Delhi

proofs of claim shall attract penalties. Sd/-
Vinod Kumar Chaurasia

Interim Resolution Professional

IBBI Reg. No.: - IBBI/IPA-001/IP-P00100,/2017-18/10200
AFA Valid up to : 16/10/2024
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First vessel at Kerala’s massive new port

Cargo vessel San Fernando from China arrived at Kerala’s newly built Vizhinjam International

Sea Port on Thursday, marking the first container ship arrival at India’s largest transhipment
port, which will hold operations trials from July 12.

ANI

‘108 agents held this year for human
trafficking and illegal immigration’

NEW DELHI: At least 108 agents
involved in human trafficking
using forged passports and visas
were arrested till June 30 this
year as part of a crackdown car-
ried out by the Indira Gandhi
International (IGI) Airport police,
senior officers aware of the police
action said, adding that arrests
have seen a nearly 90% rise from
the same period last year.

The crackdown, officials said,
is part of larger nationwide efforts
to curb cases of human trafficking
and illegal immigration, wherein
Indians as well as citizens from
neighbouring nations were
cheated with the promise of safe

travel abroad for jobs. IGI Airport
police officers said they have
issued look-out circulars against
76 agents wanted regarding dif-
ferent cases of cheating, illegal
immigration, and forgery, but are
hiding in different foreign coun-
tries. The agents have used at
least 10 different modus operandi
including travelling using fake
visa, through “donkey routes”, on
someone else’s passport with sim-
ilar features, making fake Indian
passport for foreign nationals,
changing identity after blacklist-
ing and tampering of passport,
said DCP (IGI Airport) Usha Ran-
gnani.

According to data shared by
Delhi Police, while 108 human
trafficking agents were arrested
till June 30 this year, the number
of arrests of agents was 57 in the
same period in 2023 - this means
arrests have seen an 89.5% year-
on-year rise for this period.

Of the 108 arrested agents,
most of them were from Punjab,
Gujarat, Haryana, Maharashtra,
and West Bengal, officers said,
adding that 19 were involved in
cases of fake visa, while 24 were
arrested in cases related to inci-
dents where their clients travelled
on someone else’s passport with
similar facial features. HTC

NEET ARREST

by CBIL.

The 30-year-old was pro-
duced before a special CBI
court in Patna that remanded
him to the agency’s custody for
10 days. Investigators have
said the question paper for the
May 5 entrance test may have
been leaked on May 3 while it
was being transported from
the Ranchi airport to the office
of a courier company and then
to the Hazaribagh branch of
the State Bank of India (SBI)
with the help of employees of
either the transport company
or the courier agency. The case
was busted by the Bihar
police’s Economic Offences
Unit (EOU) after a half-burnt
question paper was recovered
from the private school’s hos-
tel on May 5, hours after the
commencement of the exam.
The question paper bore the
serial code of Oasis School, sit-
uated in Hazaribagh, and one
of the exam centres. The
school’s principal Ehsanul
Haque and vice-principal
Imtiaz Alam are among the 12
people arrested by the federal
agency in the case.

Agency officers said that
Ranjan was on the run since
the irregularities came to the
fore and was changing his
hideouts regularly to evade
authorities. They added he was
nabbed through technical evi-
dence and after questioning
the other accused arrested in
the case.

“Ranjan was located and
identified through a detailed
analysis of his digital foot-
prints, including IP addresses
and email communications.
Before his arrest, the CBI set a
trap and conducted raids at
four locations in the vicinity of
Patna and Kolkata,” a senior
CBI officer said on condition of
anonymity, adding that the
Nalanda resident was planning
to flee to Nepal.

Investigators said Ranjan
was in touch with Mukhia
when he was on the run. They
were yet to ascertain he was
involved in other paper leak
cases also.

The examination, conducted
by the National Technical
Agency (NTA) for admissions
to MBBS, BDS and other
related undergraduate medical
courses across India, has been
mired in controversy, with
allegations of question paper
leaks and inflated marking —
issues that have become a
nationwide flashpoint for
political parties, leading to
thousands of students protest-
ing for weeks. This year’s
examination was conducted at
4,750 centres in 571 cities,
including 14 abroad. The
results, declared on June 4,
sparked controversy when 67
candidates achieved perfect
scores of 720, with some of
them belonging to the same
examination centre.

The Supreme Court is cur-
rently hearing a batch of peti-
tions seeking a retest. The Cen-
tre has argued against plea,
contesting that there was no
evidence of mass malpractice
and that the leak was localised.
The Centre’s affidavit outlined
the steps taken by the Union
government to ensure the

{ FROM PAGE 1}

examination’s integrity and
address any malpractices.
Pointing out that the ministry
of health & family welfare
oversees the counselling proc-
ess for UG seats, which will
begin in the third week of July
2024, the affidavit stated that
any candidate found guilty of
malpractice will have their
candidature cancelled during
or after the counselling proc-
ess. NTA, on its part, submit-
ted that the options being con-
sidered is to replace the mode
of conduct of examination
from pen and paper mode
(OMR-based) to computer-
based test (CBT) mode.

The students have chal-
lenged the results of the all
India examination, claiming
that the question paper was
circulated on a Telegram chan-
nel one day prior to the sched-
uled examination, raising sig-
nificant concerns regarding
the integrity and fairness of
the examination process. The
top court is scheduled to take
up the matter on July 18.

ADMIN ASKS RLYS

the first mega project of the
Modi 3.0 government for Ayo-
dhya.

For acquisition of land, the
state government wants to take
all precautions, said a senior offi-
cial of the state government not
wishing to be named.

In the notification issued on
June 6, the government had
listed areas where land will be
acquired. Around 6.540 hectare
land is to be acquired by the rail-
ways in five villages -- Bagh Bai-
gasi, Jalwanpur, Kazipur, Chitwa
and Bagh Farharbaksh -- for
expansion of the station.

The Ayodhya administration
convened a meeting with rail-
way officials and the affected vil-
lagers last month and another
round will be held soon.

Ayodhya district magistrate
Nitish Kumar has directed rail-
way officials to again carry outa
survey of all five affected villag-
ers where land is to be acquired,
according to officials in the
know of things.

“Make all possible efforts to
spare houses from acquisition
and address all issues of villagers
before acquiring their land,” the
district magistrate said to rail-
way officials.

In a recent interaction with
affected residents of five villag-
ers, the district magistrate noted
all their concerns and assured
them of proper compensation
before acquiring their land.

The Ayodhya administration
has also shared a rehabilitation
plan with villagers whose houses
will be acquired.

Prime Minister Narendra
Modi had inaugurated the
revamped Ayodhya Dham Rail-
way station on December 30,
2023.

The first phase of the Ayodhya
Dham Railway station was
launched in 2018 and
came up with a budget of Rs 150
crore. “With the announcement
of this project, the Centre has
made it clear that there will be
no let up in development pro-
jectsin Ayodhya,” said Ayodhya
mayor Girishpati Tripathi.

Conceptualised by the state
government to decongest the
temple town, the New Ayodhya

Township or the GreenField
Township that will span 1407
acres on both sides of Lucknow-
Gorakhpur highway is another
major project for which land will
have to be acquired in Ayodhya.

The state government’s hous-
ing and urban planning depart-
ment is executing the project
The township will have a lake
replenished with water of the
Saryu river, a two-km elevated
stretch of road, residential plots,
group housing, commercial
plots, ashram/ mutts and inter-
national guest houses among
others.

Rajeev Jayaswal
letters@hindustantimes.com

NEW DELHI : Prime Minister Nar-
endra Modi met economists on
Thursday for a discussion that
centered around policy meas-
ures required to boost inclusive
growth with a medium-term
road map to make India the
third-largest economy in the
world, which will in turn pave
the way for achieving the aim of
Viksit Bharat (developed India)
by 2024, three people aware of
the development said.

The conversation, ahead of
the Union Budget 2024-25, was
largely about accelerating efforts
to rapidly alleviate poverty by
keeping inflation under check,
deepening and broadening wel-
fare measures, and creating
employment opportunities
through investments and skil-
ling, the people said, asking not
to be named.

In a social media post on X,
the Prime Minister confirmed
the development. “Earlier today,
interacted with eminent econo-
mists and heard their insightful
views on issues pertaining to fur-
thering growth,” he said.

The meeting, held at Niti
Aayog, is crucial as the govern-
ment is likely to present the
Modi government’s vision for
the next five years in the budget.

The meeting on Thursday was
attended by Union finance min-

{ PRE-BUDGET DISCUSSIONS }

Modi holds key meet
with top economists
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PM Modi and finance minister Nirmala Sitharaman at a meeting
with economists in New Delhi on Thursday. ANI

ister Nirmala Sitharaman, sec-
toral experts, economists, and
senior officials. Sitharaman is
scheduled to present the budget
for FY25 in the Parliament on
July 23.

Niti Aayog vice chairman
Suman Bery was a part of the
meeting, as were planning min-
ister Rao Inderjit Singh, chief
economic advisor V Anantha
Nageswaran, economists Ashok
Gulati and Surjit Bhalla, and
banker KV Kamath.

“This budget will be the first
document providing a road map
transform India into a $30 tril-
lion developed economy by 2047
for projected 165 billion citi-
zens,” one of the people aware of
the details said. “It will provide a
template for a future-ready
India.” The identified focus areas

are rural development, agricul-
tural growth, investments in
infrastructure, health, housing,
sanitation, education, skilling,
security and trade, he added.
The PM will take inputs of
experts and economists for
accelerating economic growth
and social reforms, a second per-
son said. “The idea is to make
lives of citizens easy and pros-
perous,” he added. The sugges-
tions centered around further
consolidating the fiscal position,
continuing public expenditure to
boost growth, giving impetus to
ease of living, and focussing on
farmers, women, youth, middle-
classes, and the vulnerable, he
said. Economic development to
tackle hunger and poverty eradi-
cation was also proposed in the
meeting, a third person said.

Help farmers, contain
inflation: RSS offshoot

Smriti Kak Ramachandran

letters@hindustantimes.com

NEW DELHI: Concerned by infla-
tion, especially in the prices of
essentials and food items, the
Swadeshi Jagran Manch (SJM),
an offshoot of the Rashtriya
Swayamsevak Sangh (RSS), has
urged the Union finance minis-
try to offer subsidies for micro
irrigation system for small
farmers and find ways to ensure
remunerative prices to the
growers.

It also suggested tax incen-
tives on an employment-output
ratio for industries to boost
employment growth.

The RSS is the ideological
fount of the Bharatiya Janata
Party that leads the ruling
National Democratic Alliance.

According to people aware of
the details, the suggestions were
made during a pre-budget meet-
ing with government officials
last month. The SJM has also
suggested introducing wealth
tax on vacant land to discourage
“unnecessary land holding on
the pretext of future require-
ments.”

This has been done with a
view to provide housing for all,
said a person aware of the
details. “Affordable housing
should include hostels for work-
ers and students,” the SJM has
suggested.

With inflation having been
identified as a major concern,
RSS offshoots have been urging
the government to take steps to

control price rise. In line with
that, the SJM has suggested that
the government expenditure in
building rural infrastructure
like warehouses and cold chain
“may be increased substan-
tially”.

Pointing out that there is a
perception that higher prices
given to the farmers causes food
inflation, Ashwani Mahajan, the
national co-convenor of SJM,
said there is evidence to suggest
that prices given to the farmers
may control inflation by way of
curbing profiteering by market
players.

“The government needs to
find novel ways to ensure remu-
nerative prices to the farmers by
using e-markets, modern ware-
housing facilities with marketa-
ble warehousing receipts and
modern technology,” he said.

To protect the rights of
labour, it has mooted the idea of
imposing a “robot tax” on use of
labour-displacing technologies,
which is claims is not to dis-
courage the use of new technol-
ogy but to cross subsidise those
who face losses owing to labour
displacing technologies.

“The funds so raised can be
used to help displaced to adopt
new technologies,” the SJM told
the government. Production
linked incentives schemes (PLI
Scheme) should be introduced
for import substitution from
China including organic chemi-
cals, plastic and EV related
equipment has also been put
forth.

{ KATHUA ATTACK } TOP SECURITY BRASS REVIEW SITUATION

Over 60 detained, say cops as s

-

Tkt X

Senior police and Border Security Force (BSF) officers at the

interstate security review meeting in Kathua on Thursday.  AnI

HT Correspondent

letters@hindustantimes.com

NEW DELHI: Search operations
in Jammu and Kashmir’s
Kathua district intensified on
Thursday, as the hunt for the
terrorists behind the ambush
on an army convoy entered its
fourth day.

More than 60 people have
been detained so far for ques-
tioning by security forces, offi-
cials close to the development
said.

Both police and army per-

sonnel are on the lookout for
the terrorists, who shot at an
army truck passing through
Badnota village on Monday,
resulting in the death of five
soldiers.

On Thursday, senior officials
from Border Secruity Force
(BSF), intelligence agen-
cies, and Punjab and Jammu
police, convened at a high-level
inter-state security review
meeting in Kathua to talk about
improving border security fol-
lowing information about the
terrorists allegedly infiltrating

carches enter Day 4

into Kathua through the Inter-
national Border (IB).

Punjab director general of
police (DGP) Gaurav Yadav said
in a post on X, “Today a highly
useful Inter-State Coordination
Conference between BSF, J&K
Police, Central Agencies and
the Punjab Police was held in
#Kathua, J&K, to focus on
enhancing border security and
synergy between the two State
Police Forces and the Border
Guarding Force.”

With inputs from PTI

available at
WWWw.uperc.org

%~ DAKSHINANCHAL VIDYUT
”— WITRAN NIGAM LIMITED, AGRA

Public Hearing Notice-Vidyut Vitran Nigam
Limited, Agra has submitted True-Up Petition
for FY 2022-23, Annual Performance Review
Petition for FY 2023-24 and Aggregate
Revenue Requirement/Tariff Petition for FY
2024-25 before Hon'ble Uttar
Electricity Regulatory Commission (UPERC).
In this regard, Hon'ble Commission will hold
Public Hearing on 18.07.2024 (Thursday) at
11.00 AM to be held at Venue: Rao Krishna
Pal Singh Auditorium R.B.S. College, Pushpa
Vihar Colony, Khandari, Agra, Uttar Pradesh-
282002. All stakeholders and Public at large
are requested to participate in aforementioned
Public Hearing. Public notice issued by
Hon'ble Commission and other details are
Commission's
and
www.dvvnl.org. "Save Electricity in the Interest
of Nation" (Arif Ahmad) Chief Engineer
(Commercial) DVVNL, Agra

T=ia:569 / w0fH0 / ofofaofofero / Hosto(aro)
/8i—321 (sFgar) fesie: 11,/07 /2024
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FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
PROPLARITY INFRASTRUCTURE PRIVATE LIMITED

Identification No. of Corporate Debtor

RELEVANT PARTICULARS
1. | Name of Corporate Debtor Proplarity Private Limited
2. | Date of incorporation of Corporate Debtor | 01/03/2013
3. | Authority under which Corporate Debtor | ROC- Delhi
is incorporated / registered
4. | Corporate Identity No. / Limited Liability | U70109DL2013PTC248914

5. | Address of the registered office and
principal office (if any) of Corporate

B-238, 2nd Floor North Ex Mall, East Delhi,
Prashant Vihar, Delhi, India, 110085

Debtor
6. | Insolvency commencement date in 03.07.2024 (However the copy of order was
respect of Corporate Debtor received by the IRP on 09.07.2024)

7. | Estimated date of closure of insolvency
resolution process

30.12.2024

8. | Name and the regjstration number of
the insolvency professional acting as
Interim Resolution Professional

Mr. Vinod Kumar Chaurasia
1BBI/IPA-001/IP-P00100/2017-18/10200

9. | Address and e-mail of the Interim
Resolution Professional, as registered
with the Board

A-756, Sector-2, Rohini, New Delhi- 110085
Email: cavinodchaurasia@gmail.com

10. | Address and email to be used for
correspondence with the interim
resolution professional

B-22, Pragati Vihar Hostel, Lodhi Road,
New Delhi - 110003
Email: cirp.proplarity@gmail.com

11. | Last date for submission of claims

23.07.2024

12. | Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

Allottees in a real estate project

13.| Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

1. Piyush Moona
(IBBI/IPA001/1P-P00990/2017-18/11630)
2. Ms. Babita Jain

(IBBI Reg. No:
1BBI/IPA-002/IP-N00321/2017-2018/10926)
3. Shravan Kumar Vishnoi
(IBBI/IPA002/IP-N00040,/2016-2017/10079)

14.| (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Weblink: https://ibbi.gov.in/home/downloads
Physical Address: IRP office as per entry
no. 10 above

received on 09.07.2024).

address mentioned against Entry No. 10.

estate projectin Form CA.
of false or mi:

Date : 11.07.2024
Place : New Delhi
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Notice is hereby given that the National Company Law Tribunal, Principal Bench, New Delhi has
ordered the commencement of a Corporate Insolvency Resolution Process of Proplarity
Infrastructure Private Limited on 03.07.2024 in CP (IB) -183(PB)/2024 (Copy of order was

The creditors of Proplarity Infrastructure Private Limited, are hereby called upon to submit their
claims with proof on or before 23.07.2024 to the Interim Resolution Professional at the

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class i.e. Allottees in a real

proofs of claim shall attract penalties.

IBBI Reg. No.: - IBBI/IPA-001/1P-P00100/2017-18/10200

Sd/-
Vinod Kumar Chaurasia
Interim Resolution Professional

AFA Valid up to : 16/10/2024
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Bank of Maliurashira
Al

Bank Df Maharashtra
J Office, Block 4, Plate Fround F
Easl I'- dwai N.l-__]-u. Mew Dalhi - 110023

HZ._I
PREMISES REQUIRED ON RENT

Approx. Carpet | Location

Area of Premises:|1. Pushpaniali Enclave {Dist. North East Delhi, NCT Delhi)
| 1000-1300 sq. ft. |2. East Patel Nagar (Dist. Central Deihi, NCT Delhi)

The proposed premises should be preferably at ground floor (with
sufficient parking space) on lease rent basis for opening a branch
aleng with ATM room with separate entrance. The premises
should have adeguate power load and provision of other
infrastructural requirements as per Bank's reguirements and
specifications. The premises should be ready for possession or
to be ready within 10-15 days as per Bank's requiremenlt, The
interested parties! persons should submit their offers on the
Bank's prescribed formats of “Technical Bid" and
“Commercial Bid" respectively in two separate sealed
envalopes super-scribing “Technical Bid® /MCommercial Bid"
respectively upto 02.00 PM on 19.07.2024 in the office of Zonal
Manager, Bank of Maharashtra, Zonal Office, Block 4, Plate B,
Ground Floor, NBCC, East Kidwai Nagar, New Delhi, These
formats can be obtained in person from above office during office
hours and also can be downloaded from Bank's website
www.bankofmaharashtra.in under "Tender section along with
this tender advertisement. The Bank reserves the right to
cancelireject any offer without assigning the reason thereof. No
brokerage will be paid. Incomplete and delayed proposals will not
be considered. For further details contaclt us at
premises_del@mahabank.co.in Landline No. 011-20815297

FORM NO. INC-26
[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]
Advertisement giving detalls of Special Resolution to be passed for Shifting
Reglsterad Office of the Company from State of DELHI fo the State of HARYANA
Before the Regional Director Northern Region
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause
{a) of sub-rule {5) of Rule 30 of the Companies (Incorporation) Rules, 2014
AND
in the matter of

INMORPHIS SERVICES PRIVATE LIMITED
(CIN : U33000DL2015PTC2B1817)
having its registered office at H.No 11A Aviar Vihar, Mohan Garden,
New Delhi-110059, India  ...Petitioner

Molice &5 heraby ghen o the General Public that the company proposes 1o make
application fo the Central Government under Section 13 of the Companies Act, 2013
secking confirmation of alteration of the Memorandum of Association of the Company in
lerms of the Special Resolution passed at the Exira- Ordinary General Mealing held on
Wednesday, 3™ Day of July,2024 to enable the company to change the Registersd Office
frown “State of Delhl” to tha = State of Haryana."

Any person whose interestis likely o be sffected by the proposed change of the regestered
office of the company may deliver either on the MCA-21 portal [www.mca.gov.in) by
filing Investor complaint form or cause 1o be delverad or send by registered pastof
his/her obiecfions sepported by an affidavit siating the nature of hisher infterast and
grounds of opposition bo the Regional Director at the address Sh. Vinod Sharma, B-2
wing, 2Znd Floor, Paryavaran Bhawan, CGO Complex, Mew Delhi-110003 within
fourtean days of the date of publication of this notice with a copy 1o the applcant company
with a copy of the applicant company at its registered office at the address mentioned
below For and on behaif of ihe Aunlicsflljrf

HIMANSHLU SINGHAL (Director)
DiN; 07211508

Date ; 11.07.2024
Place: Delhi

| NOTICE

HOTICE is hereby given that the Shara
Certificates for Larsen & Toubro Lid bearing
Equity carfificate. Mos. 101843, 253483,
AT43AT LG23T7T. 1325TET and Distinctive
Wos - [48T0E62 do 4BT6711], [143225888 to
[43225838], [578840314 fo S7EB40413],
[5201 29287 1o 620125386], [1359400033
o 1381400182] respectvely, undar the faha
ny TOTBEGAT of Larsen & Towbro Ltd
standing in the name of Smi, Daya Wall
Khanna ("the deceasaed haldar™) have been
lastor mislaid and the Endessig r||=-[r nas aplied
G ihe Company b issue duplicate Cartihcales
for the zaid shares. Any person who haz any
Gl in respect of the said shares should write
o owr Reqistrar, KEin Technolegias Limibad
Gelenium Towsr B, Plot 31-32, Gachibawli,
Financial District, Hyderabad-500032 within
ane manth Tram this date elsa the company
will pracesd to issue duplicate Certificates

Sells
Ravi Khanna
[4pplicant]

PUBLIC NOTICE

Notice is hereby given that the following shares of M/s Escorts Kubota Limited
are stated to have been lost/misplaced or stolen and the registered holder(s)/
applicant(s) has /have applied for issue of duplicate share certificate(s):

Share holder Certificate No's Distinctive No's Qty
Name(s) / Folio no. | From To From To
Champa Sehgal /

ESC0300096 903517 - 903522 | 36802134 - 36802433 | 300

Any person(s) who has / have any claim in respect of such aforesaid equity shares must lodge
claim in writing with the Company within 15 days from the date of publication of this notice
otherwise Company shall cancel the original share certificate(s) and issue duplicate share
certificate(s) to the registered holder(s) / applicant(s). Sd/-
Date : July 12, 2024 (Champa Sehgal) W/ o Kishan Lal Sehgal,

Place : Faridabad H.No. 5-B/67, Near Banke Bihari Mandir, NIT Faridabad-121001,(HR).

| Date: 12.07.2024 Deputy Zonal Head
\Place: Delhi Delhi Zone

Hoges dep 3T staan
Central Bank of India

1911 ® W% @0 “®FeA”  "CENTRAL™ TO YOU SINCE 1911

www.centralbankofindia.co.in or hitps://ibapi.in

Regional Office Delhi (North)
1398, First Floor, Chandni Chowk,
Delhi-110006. Tel: 011-41028985

DESCRIPTION OF PROPERTIES TO BE AUCTIONED ON 17.08.2024 (30 DAYS NOTICE)

E-AUCTION

SALE NOTICE
(Under SARFAESI Act 2002)

APPENDIX- IV-A [SEE PROVISO TO RULE 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Iimmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule 8({ 6) of the Security Interest (Enforcement) Rules, 2002.

Notice is heraby given to the public in general and in particular to the borrower(s) and guarantor(s) thal the below described immovable property
mortgaged [ charged to the secured creditor, the Physical /| Symbolic Possession of which have been taken by the Authorized officer of
Central Bank of India, secured creditors, will be sold on 17.08.2024 “Asiswhere is”, “As is what is" and “whatever there is" basis for recovery of
dues to the Central Bank of India from below mention Borrower({s) and Guarantor{s). The Reserve Price and eamest meney deposit (EMD) is displayed
against the details of respective properties. For detailed terms and condiions of the sale, please refer to the link provided

5 | Nameof | Authorised MName of the Description of Property & Demand Notice Date & Date & Type of _ﬂsﬂg.rrﬂu.tl:.ﬂm.
No.| Branch | Officer'B.M Account Owner Name Amount Dues (Rs. in Lakhs) Possesslon | —mrr T creaes |
1.| Anand Parbat| Mr, Dhiraj |Mr. Varinder Pal Singh and | Property No F-267, 27.10.2016 03.04.2017 | ¥ 1,54,00,000,/-

Mabile: without Roof Riahts + Other Charges Applicable  |Possession)
9999210655 3 ol deductions! repayments < 1,60,000/-

M/s Lara Exclusive New Rajinder Nagar, 24.12.2018 18.06.2019

Mew Delhi - 10080, Rs.12,00,4.615/- (Symbaolic
. . + Other Charges Applicable  |possess;
Owner - Mrs. Preeti Batra cickisDirel rabBuTHE session)

E-AUCTION DATE: 17.08.2024, TIME: 12:00 NOON T0 4:00 PM WITH AUTO EXTENSION OF 10 MINUTES
Last Date & Time of Submission of EMD and Documents (Online) On or Before: 16.08.2024 Upto 4:00 PM. Bidder will register on website:
https:/ /www.mstcecommerce.com and upload KYC documents and after verification of KYC documents by the service provider, EMD to be
deposited in Global EMD Wallet through NEFT/RTGS Transfer (after generation of challan from https:/ /www.mstcecommerce.com).

The auction will be conducted through the Bank's approved service provider “https:/iwww.mstcecommerce.com” E-auction will be held "As is
where is”, “As is what is" and “whatever is there is" basis, "First bid must be higher than the Reserve Price”. (All other charges/dues to
the property will be borne by the purchaser). For detailed terms and conditions please refer to the link provided in www.centralbankofindia.co.in

Secured Creditor or Auction Platform {hitps.//mstcecommerce.com} Helpline No.-033-22801004,
NOTICE FOR STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF SARFAESI ACT 2002

The borrowers/guarantors/ mortgagors are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary expenses
before the date of e-auction, failing which the property will be auctioned/sold and balance dues, if any, will be recovered with interest and cost,

DATE: 11.07.2024

Authorised Officer, CENTRAL BANK OF INDIA,

PLACE: DELHI
GRIHUM HOUSING FINANCE LIMITED

(FORMERLY KNOWN AS POONAWALLA HOUSING FINANCE LTD)

R.0. Delhi (North), Chandni Chowk, Delhi

Registered Office: 602, 6th FLOOR, ZERO ONE IT PARK, SR. No. 79/1, GHORPADI, MUND-
HWA ROAD, PUNE - 411036 Branch Off Unit: Housing Finance Ltd. 477, 4th Floor, Aggar-

FORM NO. INC-26
Bafore the Central Government
Regional Director, Northern Region,
Hew Delhi
In the matter of Sub Section {4) of Section
13 Companies dct, 2013 & Clause (&) of
Sub Rule (5} of Rule 30 of the Companies
(Incorporation) Rules, 2014
AMD
In the matier of BLJ Pharmaceuticals Private
Limited, Registered Office: HR-1819, FF
Sharma Market, Pul Prahladpur. Maw Dethi -
1104044 - Petitioner
Motice is haréby given i iha Ganaral Public tha
the Company propasas 1o make application o
the Cedqlral Govesament under section 1.3 of the
Companies Acl 2013 seeking canlirmation of
alleration 10 clause Il (Sitvation Clause} af
Mesmiorantum al Assaciation of the Company n
tarms af the Special Resalution pazsed 2 the
Extra Qrdinary Geperal Meeting held on
Q6072024 to enable the company to change
its-Registarad Office from “Mational Capital
Tarritory of Dethi® fo "State of Uttar Pradesh®™

Any person whose interest is likely to be affzcied
oy ihe proposed chengs of the regisiered office
of the company may defver sither on the MCA-
29 portal (www mea.gov.in) by filing investor
complaint form or causa {o be delivered ar send
by ragestered past of hisher objecions supponad
by an aMdail stating the nature af higfher inberes
and grounds al oppestion o Regicnal Dreghai
al the: address The Hegiona Direslcr, Narthaerm
Fegion, B-2 Wing, 2nd Flgor, PL Deendayal
Antyodaya Bhawan, dnd Floor, CG0 Complex,
Mew Delhi-1100032, within Fowteen Days of the
date of publicatian of this notice with & copy 1o
the apgplicant company al s registerad affica &
the address mantioned aboye.
For BL) Pharmaceuticals Private Limited
[
(Rupall Jain)
Diractar
DilM: 029233469

Placa: Dalhi
Date: 12.07.2024

DEMAND NOTICE

Urder Seclion 13(2) of the Securilisation And Reconsirucion af Financial &ssals And Enforcement of
Secuily nleresd Acl, 20002 (tha said Ack | read will Buba 311 of tha Sacurtly Inlerest {Enforcemaent) Bules,
200 (e zad Hules ), n exercese of posars conterngd under Section 1J{z1ulﬁu skl At nead with Fide
al e sald Rides, the Authodsed Officer of IFL Hoene Finance Lid, (IFL HFL) |Fomary known a5 indla
Infore Housing Finance Lid.) as issued Demand Mogce urder saction 132) of the said Act, calling upan
the Bornower{s), o renay Me amount mentioned in the respeciive Damand Matice(s) isswed o them. In
conrechen wilh sbave, notice & haraby given, fo the Barowens) to pay within 60 days from the
pubdcetion of this notica, tha amounts indicatad harein balow, fopather with furaer inberest from e
dabal=) of Demand Matice 1il the dale of paymenl The detail of the Borrowan(s), amound dus as.an date of
Deenawnd Molica and sacurity cflanad lowards repaymend of lan amount ara as inder-

Name of the | Demand Nofice Description of Secured assel

Barrawes|s Dale & Amount [immovable property)

/Guaranta : 10072034 45 [A Thal Pieca And Parcel Of The Propesty Being: Bull Up
Mir. Ankit Khaneja| #2210985.00- |Second Fioor (wihoul Tamacaioct Rightsl Of Proparty

s, Chanchal (Rigiees Twendy  |Baaning Pot Flod Mo 13, Comprised b Khasra Mo, B16 Min

Sain Gautam | Twa Lakh Mineteen [Sfuated In The Exiended Lal Dora Village Busan, Dedhi,

Prospect Mo | Thouesard Meet I-h'-:m:t 110084, Area Admeasuring lin 50 FL) Prooer T-.':IE

ILTO163335 | and Fifty Five Dalvp | Saleshila_area, Campet anea, Property Area. 630,00, §

if the-zaid Sormowar fail to make payment fa 1IFL HFL &= sforasaid, IFL HFL mey proceed agaﬂsl the
'ﬂ:n-.'-a- :Pmr—ﬂawrs m*le-rQF-**nr' 1304} |:|I1r'|= ‘i.aitll"l.l." ar'-:l ihe mplﬁahe Aules, emHy al rhn rql-:s

Elr.arhuh ﬂ-'ﬁ’l:e IF1|:-' hll: JEI"EJJE Lipiper Dr.:u.n-:l Fliar, r.-'an Snll.-a|| Marg. Majafgarh Road Easr:IE
Jauar Sherarnom, bod Magar. Mew Dl of Cnrpm':le DMice = IFL Fower, Pl N 98 |,I|,.‘.'!,'-:] Wilar
Ph-IV Gungaon, Hanena

Place - Delhl, Date - 12072024 Sell- Authorised Officer, For IFL Hame Finance Lid,

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising inits newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

E-AUCTION - SALE NOTIGE

Sale of secured immovable asset
under SARFAESI Act

(Enforcement) Rules, 2002.

wal Cyber Plaza-2, Nsp Pitampura, New Delhi, Delhi- 110034

E auctlon Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (the “Act”) read with Rule 8 and 9 of the Security Interest

Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/ Mortgagor (s)/Guarantor(s) that the below described immovable properties mortgaged to Grihum Housing Finance Limited (formerly known as Poonawalla
Housing Finance Limited as the name Poonawalla Housing Finance Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and originally incorporated with name
of GE Money Housing Finance Public Unlimited Company) (hereinafter referred to as the “Secured Creditor” as per the Act) , the possession of which has been taken by the Authorised Officer of Secured Creditor in exercise of powers conferred
under section 13(12) of the Act read with Rules 8 and 9 of the security interest (Enforcement) Rule pursuant to notice under section 13(2) of the Act.
The Secured Assets will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis on 13/08/2024 through E-Auction. It is hereby informed to General public that we are going to conduct public through E-Auction
platform provided at the website: https://www.bankeauctions.com. For detailed T&Cs of sale, please refer to link provided in GHFL’s/Secured Creditor’s website i.e. www.grihumhousing.com

. Nature of EMD Propert Date and Known
Sl.|  Proposal No. Demand Notice Date and ; - Reserve EMD .. | Incremental perty - b |
: Possession Description of Property {D} X 0 Submission| 5. Inspection | time of | &fcumbrances
No. | Customer Name {A} Outstanding Amount {B} (€} Price {E} (10% of RP) {F} date {G) Bid {H} Date';;'l'lme | Auction {J) Cogrrt] ;:?ﬁc}es if
Loan No. Notice date: 07/02/2024 All That Piece And Parcel Of Entire Second Floor, Without Rs.
1 [HL002441000000050 |  Total Dues: Rs. 2607056/- Roof Rights , Common Stair Case With F'arking So.2 On Siili| 54 4a 000y Rs. 3,80,800/-
11195 (Rupees Twenty Six Lakh . Floor, Part Of Property No. 102, Area Meaiuring 31.69 Sq. W00 1 (Rupees Three | 12/08/2024 06/08/2024 | 13/08/2024
Qi Physical ; i ; 10,000/- NIL
SONU KUMAR Seven Thousand Fifty Six y Mtrs. Binck N, Pocket-4. Situated Lu The Layout Plan Of| (Rupees Thirty | Lakh Eighty Thou-{Before 5 PM| '’ (11AM - 4PM)| (11 AM- 2PM)
(BORROWER) Only) payable as on 07/02/2024 Rohin Residential _Scheme, Sector-4,Delhi-110085 (Here-| Eight Lakh Eightf ~ sand Eight
KARISHMA along with interest @ 12% p.a. inarer Referred As Tiie "Said Property)And Which Ls Bounded Hundred Only)
(CO BORROWER) till the realization. As Undee- East:-Na, West:-Na, North:- Na, South:-Na Thousand Only)

Date: 12.07.2024, Place: Delhi

THE KANGRA CO-OPERATIVE BANK LTD.

C-28, Community Centre Pankha Road, Janakpuri, New Delhi-110058

Phona: 011-23611042, 23611043, 25611044

[APPENDIX IV-A]
[See proviso to rule B (B) ]

(Enfarcement] Rules 2002

E-mail; legal@kangrabank com, legall@kangrabank.com, Website: www kangrabank.com

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTEY
E-Auchon Sale Mofce far Sale of balow mentionsd Immovable Sacured Asset under The Securitizatlon and Reconstruction of
the Financial Assets & Enforcement of Security Interast Act, 2002, read with proviso to rule B (B) of The Security Interest

Malice i herebry given ba tha Poblic in Geraral and in particuiar o the befow menlionad bosrower, morgagar & Surely that the Below
described immovebie property morgagedichanged to The Secured Craditorn, the physical possassion of which hias baen 1aken by
[ Buithansed afficer of The Secured Cradibon, will be sold on “AS 15 WHERE 18", "AS IS WHAT I5" AND "WHATEVER THERE
IE'r'I BASES THROUGH “SALE BY e-zuction [under SARFAESI Act & Rules, 2002%as ;]Fl'b'1E" paricuars givanhansinder-

The intending bidders/purchasers are advised to visit Secured Creditor Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any thlrd -party interests and satisfy
himself/herselfiitself in all aspects thereto before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by the successful bidder.
The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India PVT LTD. Address- Plot No-68 3rd floor Gurgaon
Haryana-122003. Helpline Number- 7291981124,25,26 Support Email id — Support@bankeauctions.com. Contact Person —-Dharni P, Email id- dharani.p@c1india.com Contact No- 9948182222. Please note that Prospective bidders may avail
online training on e-auction from them only. The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the account of “Grihum Housing Finance Ltd”, Bank-ICICI BANK
LTD. Account No-000651000460 and IFSC Code- ICIC0000006, 20, R. N. Mukherjee Road- Kolkata-700001 drawn on any nationalized or scheduled Bank on or before 12/08/2024 and register their name at https://www.bankeauctions.com and
get user ID and password free of cost and get training on e-Auction from the service provider. After their Registration on the website, the intending purchaser/bidder is required to get the copies of the following documents uploaded,
e-mail and sent self-attested hard copy at Address: Housing Finance Ltd. 477, 4th Floor, Aggarwal Cyber Plaza-2, Nsp Pitampura, New Delhi, Delhi-110034 Mobile no. +91 9567626050 e-mail ID rahul.r1 @grihumhousing.com. For further
details on terms and conditions please visit https://www.bankeauctions.com & www.grihumhousing.com to take part in e-auction.

This notice should also be considered as 30 days’ notice to Borrower / Co-Borrower/ Mortgagor (s)/Guarantor(s) under Rule 8(6) of the Security Inte rest (Enforcement) Rule-2002

Sd/- Authorised Officer, Grihum Housing Finance Limited (Formerly Known as Poonawalla Housing finance Ltd)

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office: "CHOLA CREST", C 54 & 55, Super B-4, Thiru Vi Ka

| Industrial Estate, Guindy, Chennai-600032. Branch Addres: 1st Floor,
Plot No. 1, Indra Puri, Near Madhav Puri, Maholi Road Crossing, Mathura (U.P)-281004.

[Rule 8 (1)] POSSESSION NOTICE [For Immovable Property]

Undemeath, And The Same |5
Bounded As Easl : Gali 6 FL
Wida, Wesl | Portion Of
Progerty, South ;: Partion Of
Progerty, Morth | Dthers
Progerty,

CINEMA, NEW DELHI 110058, The Secured Creditor Bank's webste, La, weaw kangrabank, com,

avallabyie from [helraebsite athilps s araes alchonlipe, net

dabe. This publécation is also 15 day's modica fo the above named borrawer, morigagor & Surety

DATED: 09-07-2024
PLACE : DELHI

F{lr. detaied BidTender form, berms and conditions of he said sale, please refer fo the Gnk provided in THE KANGRA CO-
COPERATIVE BANK LTD., HEAD GFFICE AT C-29, COMMUNITY CENTRE, PANEHA ROAD, JANAKPURIMEAR JAMAK

The auction will be conductad through he Bank's eppraved sarvice pravider W's.a-Procuremant Technologies Limnad (Auctan
Tiger], and - for detpiledBadTender form,  ferms and condifions of the sgid sale end procedure of submession of Bid Tender, are

STATUTORY NOTICE AS PER SECTION 13 [8), RULE &[6} & RULE 3 {1) OF SARFAES ACT, 2002
Thisncfice sl ie consivkerad as & notics bo the abowe named bormower & morgagorinthe said case, to pay the dues in ullbefore
She dabe of news paper publications of $his sale natice, falling whick shis floor wil be sold on fhe above mentioned SaleAuction

HARISH SHARMA
AUTHORISED OFFICER
THE KARGRA CO-OFERATIVE BANK LTD,
HEAD OFFICE AT C-23, COMMUNITY CENTRE,
PANKHA ROAD, JANAKPUR]MEW DELHI-110:058,
PHOMNE NO. 9013568419,9013566418,

Whereas, the undersigned being the Authorised Officer of M/s. Cholamandalam
Investment And Finance Company Limited, under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
hereinafter caiied the Act and in exercise of powers conferred under Section 13[12] read
with Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued demand notices
caiiing upon the borrowers, whose names have been indicated in Column [B] below on
dates specified in Column [C] to repay the outstanding amount indicated in Column [D]
below with interest thereon within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the bor-

|

H-:l ::::xr E:::::Tr:utln o H::EE Eﬂmﬂmﬂﬂf rowers in particular and the Public in general that the undersigned has taken
| Mortgagor {b} Possassion {e) Date & Time of Inspection Symbolic possession of the properties mortgaged with the Company described
| & Branch, Type/Date. {d} Last dateiTime of EMD & herein below of the Columns on the respective dates mentioned in Column [E] in
' {c) Demand KYC Submissicn. exercise of the powers conferred on him under Section 13[4] of the Act read with

Amount. {#) Date(Time of E-duction. | | Rule 8 of the Rules made there under.

1. {a) Sh.Ravi Khosia | {a) 04-10-2021 |  Second Floor (back Side)  |Rupeas Ten (al Rs.1.07, 000k The borrowers in particular and the Public in general are hereby cautioned not to
| Sio. ShVirender | {b}Physical Without Roofferrace Rights Out | Lakhs | (bIRs.10,000- deal with the properties mentioned below and any such dealings wiii be subject to
i OO o Of Buit-up Property Bearing | Seventy |{c) 1E-D7-2024 11.00'am. To the charge of M/s. Cholamandalam Investment And Finance Company Limited
pARNIRARIT | SE 0I5, No.z-14,On Plot No.t4, In Gall | Thausand | *3L M, for an amount mentioned in Column [D] along with interest and other charges.

Laan account No | {€) No.2, Supper Area Measuring | Only (Rs. |{d) Z3-07-2024 upto 531 p.m

Under section 13 [8] of the Securitisation Act, the borrowers can redeem the

| ne o i 3 a W70 000LY (] 31407 3. A

5 o E&Tﬂ?'ﬂ% 4050, Yds.|8.33.00 Sq.mirs., ik 1:1 EEH ot secured asset by payment of the entire outstanding including all costs, charges and
(Barrowar & oe Out OF Khasra No 423, Situated B0 p. ahagh
 Mortgagor] further Interest, | =\ o 0 o Earate 0 Vil e expenses before notification of sale.

2 |Gk Machy | Penalinterest | irpur, Dalhi Stata Delh S| Name And Address of Borrower & 5
. and olhor ' Ceiecle [ ST o e
|Whosla Wio. Bh. | charmes s are | Cotorry Known As Kailash Purt No. Loan Account Number o = 0| Outstanding ° o
il | appicabiain he | New Dal-H0045, Anguith 7 [B] £EZ| Amount |£ 8
| {Mortgagoer & Loan account emmon/combing Rights Of — @z oY
| Surety) from fiv b Main Entrance Fram Westarmn 1 Loan Account No’s: HEO2AHE00000002518 |2 0 S
{Janakpuri Branch | time, from 30-09-| Side, Passage & Stamcases & XOHEAHE00003010573 [C] D] [E]

2021 till the date | Leading From Still Floar To Top 1. Malti Devi Jadon (Applicant), 2. Mohan|—<% <
Ll Flocr, With Gther Occupants Of Shyam Jadon (Co_Applicant), 3. M/s Shri| & Rs.40,31,883/- | J
This Bullding & With Pravisian Guru Trad Co Abplicant p:|| Residi | N ason R
Of One Bike Parking Space In uru Traders (Co_Applicant), esiding at:{ 2 07-03-2024 o
Slll Floor Area, With Al The House No.61, Opposite to Durga Puram, Pani| and interest |
Frae Hald Rights Of The Land Ghat, Vrindavan Khadar, Mathura-281121. © thereon S

DESCRIPTION OF THE IMMOVABLE PROPERTY: All that Piece and Parcel of

Residential House On Khasra No.181 Kh Having Nagar Nigam No.61 Situated
at Mauza Vrindawan Khadar, Tehsil & District Mathura Measuring Area 125.41
Sq.Mtrs. Bounded As Under: East: Land of Smt. Shanta Devi, West: Road 15
Ft Wide, North: Land of Sheela, South: Road 10 Ft Wide.

School (Co_Applicant), 5.

residing at:
Mathura, U.P-281001.

2 Loan Account No’s: HE02MRA00000010531,
XOHEAHE00002953185 & XOHEMRA00004050762

1. Ashutosh Singh (Applicant), 2. Shri Ram Bharose
Singh Memorial Education Society (Co-Applicant), 3.
Chanda Singh (Co_Applicant), 4. R B S National Public
Krishnavatar
(Co_Applicant), 6. Pooja Verma (Co_Applicant), All
33 Sarang Vihar, Balaji Puram, Tantura,

Rs.

< <
N 59,80,051/- g
N as on Q
© |07-03-2024 I~
o

Umrao @ |and interest Z
~ | thereon | ©

DESCRIPTION OF THE IMMOVABLE PROPERTY: Residential House on I5Iot

Place: Mathura

over Khasra No.57 Situated At Mauza Tantura, Tehsil And District Mathura
Measuring Area 501.66 Sq Mtrs. Bounded As Under: East: Road, West: Land
of Seller, North: Public Panchayati, South: Land of Seller.

Date: 12-07-2024

Sd/- Authorised Officer
M/s. Cholamandalam Investment and Finance Company Limited

financialexp.epaprin

FORM NO. 5
DEETS RECOVERY TRIBUNAL
GO0 Universiy Road
Maar Hameman Setu Mande Lucknow 226 007
(Araa af Jursdiction - Par of Wilar Pradesh)
Summaons for filing Reply & Appearance by Publication
:la R-
{Summuons by defgndant undar under Seckan 18 (3) of the Recovery af EIEI:-15 dJB t-r E.ank
and Financlal Ingttulions Acl, 1593 read with Rules 12 and 11 of the: Debts Recovery Trbunal
Procedure Mules 1953)
Original Application No. 214 of 2024
The Jammu & Kashmir Bank Ltd. Applicant
Versus
Ws Kailashi Sports Industries & others Defendents

-

 Mfe Kailashi Sports Industries; 8%, Aryva Magar, 5K, Road. Meeru! through Iis
Proprigfor! Legal Heir of s proprietor Late Mirdesh Sangesia Tomar aged 41 years
Wio Late Mirdash Resident of 83 Arya Magar, 5. K. Road h'leerut
2, Mrs. Sonu aged aboul 57 Wile of S.EHIIi priar Tomar Residant of 184 Arya MNagar,
5K, Road Meerut
3. Mr. Rajan Tomar aged aboul 20 years Son of Sushil Kumar
Arya Magar, 5. K. Road Meerul,
4. Mrs, Sangeelz Tomar aged about 41 yvears wife.of Nirdegh Resident of 69 Arva Magar,
5.K. Road Meerui
I Ihe above notad apalicaban, yau & reguired B file réphy in Papsr Book form in Two sets
alorg with documents and affdavits [ any), parsonally or through your didy autharized agend o
anal practiioner in this Tribunal, after serving copy of the same on the applicant o his coungel!
duly authorized agent afler publication of ke summons and thereafter io appear beforg the
Tribunal an 24072024 at 10030 A.M. failing which the application shall be heard and decided
n your absance,

Tomar Residani of 184

aferaar d (£7) Union Bank

Stressed Asset Management Branch,
SCO 137-138, Sector 8C, Chandigarh-
160008.Contact No. 0172-2721096, Email
Id- ubin0578711@unionbankofindia.bank

CORRIGENDUM
Referring to our publication made on

07.07.2024 in Financial Express
(Chandigarh Edition), Financial
Express (Delhi Edition), Rozana
Spokesman (Main Edition), Jansatta
(New Delhi Edition), Dainik Jagran
(Chandigarh Edition), 03.07.2024 in
Financial Express (Chandigarh
Edition), Dainik Jagran (Main
Chandigarh Edition) for sale of
properties under SARFAESI Act, this
is to inform that the e-auction
platform has been shifted from IBAPI
MSTC e- Bikray portal (ibapi.in) to
PSB Alliance Pvt. Ltd.
(https://ebkray.in). For viewing the
property details, registration and
login as bidder and participating in
the auction process in respect of the
auction notice/s already issued
earlier as stated above and for
change in terms and conditions of
sale due to above reason/s, please
visit https://ebkray.in. Other terms
and conditions of sale shall remain
the same.

Regisirar
Debt Recovery Tribunal
LUCKNOW
FORM A
PUBLIC ANNOUNCEMENT

[Under Reguiation & of the Insolvency and Bankruptcy Board af India
[Insalvency Resolution Process for Carporate Persons) Regulations, 2048)

Before the Central Government
Registrar of Companies, Delhi

In the matter of sub-zaction (3] of Seclion 13
of Limsled Liably Farinership Act, 2008 and
rule 17 of tha Limitad Liab@ily Partnership
Rules, 2009

In the matier of the Limited Liability
ParinershipAct, 2008, Sacton 1313)

AND
In the matter of Newsquare Homes LLP
having its registered office at 305 A/T8 Gury
Amar Das Bhawan, Mehru Place, New Delh,
Dalhi, India, 110019,

Pelitioner Motice is hereby given 1o the
eneral Public that the LLP proposes to
maka a pebition o Ragisirar of Companias,
Delhi under zection 13 (3] of the Limited
Liability Partnership Acl, 2008 sesking
permission to change its Registered office
from the "Delhi® to the state of *Utltar
Pradesh™.
Ay perzon whosa interest i Bealy o be
affected by the proposed change af the
registarad office of the LLP may deliver or
cause o be delivered or send by Registerad
post of histher objections supporled by an
afitdavit stating the mature of hisdher inlerest
and grounds of opposition supparted by an
affidavitio the Registrar of Companies, Delhi
within 21( bwenty one) days fram the date of
publication of this notice with 3 copy to the
pelitioner LLP at fs registered office at the
address mentionad above.
For Newsquare Homes LLP
Sdi-
Rajani Kant Mishra

dentification Mo, of Corpamaie Debior
B Ackiress of the registered offics and
prrepal aflis 51 8y of Componate
| Detibes
fi, | Insoheency commentement Gk n
resprect of Corporate Db
7 | Estimased date of doedre of insclvency
Fessnl [N priCEss
B Name and the regetremon numbsr of
1he Insoi@Ency rofessional BEFIE 83
| Irrtexrim Resaiution Professional
g, | Addness and a-mail of the Interim
fesolution Professional as registered
__witthe Boswd
10, Address and emil o Beused for

[ B-238, Zrdl Floar Morth B Mall, East D,
Peasbianl Vi, Dedl buka, 110085

| nz.072024 [Hioweemr The ooy of ander was
resaed Ly the [RP on 020720024
[ 307322024

| Wir. Wined Fomar Chaurssia
BB A 0AAP-POCO0, 20 715 1O 0

| A58, Sector-2, Ronini, New Dani- 110085
Emai: cavinodchaurasin@amail com

| B-2Z. Pragati Viar Hosted, Lodhi Road,

comrespindenon with the inteam Merw Dredhi = 140003

mescition professonal Errait cppm |‘4ﬂ.’ﬂ\'l.3_hl Ii':lll::ll n
11, TLas] chstes for Subrrission of darms [T, ?‘{IF‘-’-‘I
12 | Chsnes of crenliors, I arry, unadsr | Allattess in & real eslais S

dauge D] of siE-saction {Ba) of
sacian 21, asoerianad by the merem
i rEsnhUtion p{rﬁam
13, Names of Ireohvency Profeasionss
ideniitied 1o act as Authorsad
reprecentative of craditors ina dese
i I'hres rames for each class)

| L. Payush Moona
{1 BB B0 PO A0 - 181 16 50)
2. Ms. Babits lain
{|BEI Riag. Mo
BB A0 PO 2 200 T-301 8/ 10828,
3. Shravan Kumar Yishnoi

| BB TRADO PP MR, 205 20 7 4 1T
Winhlink: hbpes: ik 2ovind home doanioads
Pemsical Ackdress:: [P offion o por @ndny
i, 10 b

14,7 a) Releant Formms ard
b Dertosls of aurthormed represenitives
Aine Frvwlabie =

Kotica is hareby piven that the Mational Company Law Tripunal, Principal Bench, Kaw Dalhi has

grddered the commencement of o Comporate Insolvency Resolution Process of Proplarity

Infrastrctisre Privabe Limited on 03072024 in OF (1B} -1E3 PR 20248 (Tapy af ofded wis

recarad an OB O7 20024

The creditors of Froplasty infrastructure Privale Limited, are hereby called upon ta submit their

claims with proof on or before 23072024 to the Intenm Rasolution Professional &t the

address mentioned agadnst Entry Mo, 14,

The financial o= -:_.n:lll;l:- % shall submil thair clems with proof By electronic means only, A8 other
creditars may submil the cla I'll.n-.'lll praalin parsan, by pasl of by electranic mesns.

A financial ereditar belongng o-a alass, &% isted-against the antry Ma: 12, shall indicabe is

choéce of suthorsad representative from arm-arg the thréa mnachency professionaks lsted
?lgE-lr-‘Et BTNy Mo.13 10 act a5 sutharisad represeniative of the class e, Aliokiaas in a raal
pstate progoct in Form G4

Submission of falze or misleading proofs of claim shall attract penalktics

Date : 11.07.2024
Place : New Delhi

S/~
Vinod Kumar Chaurasia

interim Resolution Professional

IBB IPA-00A IF-POOACD 200 7-18, 1020010
SFA YValkd up to @ 16102024

IBB1 Reg. No.: -

FOR THE ATTENTION OF THE CREDITORS OF Place: Mumbal (DPIN:03116578)
PROPLARITY INFRASTRUCTURE PRIVATE LIMITED Dates11.07.2024 Designated Partner
RELEVANT PARTICULARS
L | Name of Comporate Deblor | Proplarity Infrasiructure Private Limited =
2 _I:‘-Er -:lflr-::-'mrahm of Corparete _!-er'l-:f _ 0L/08,2013 [PurFEEEtTm':%.LE{EmEEEHIE
3, | Aughority undar which Corparmin Dabioe REC- Dilhi {Incorparation) Rules. 2014]
= incomorated - regstered |
4 | Corporate kienty No. / Urnited Usbiity | U701080L2013FTC248014 ARG E28. - WMT R Legusnrinn|

Ragional Director, Merthern Region

In ke matter of the sub-Sacticn (4) of
Section 13 of Companies Act, 2013 and
chiuse (a) of sub-rule (5) of Rule 30 of the
Companies (Incorporatien) Rules, 2014
AND
In the matter of Rawi Steel and Renewables
Private Liméted (Formerly known as Rawi ron
Prevate Limited} having its regestznad office & 207
Cyele Markel Jhandewatan, Mew Delh-110055
BApplicant
Malice is harety grvan to the Geraral Public that
tha Company proposes %3 make an goplication to
the Central Government under Seclion 13 of the
Cormpanies Azt #0113 sesking confirnation of
gteration of the Memarandum of Associalion of
lha Company in farms of the: special resciution
passed at tha Exira Ordinary General Maegfing
held cn Saturday, Bth Day of July, 2024 b enable
the Campany to change &s Registered ofica fiom
"Mational Capital Territory of Defhi® fo the
"State of Uttar Pradesh”

Ay parsan whose inberesl is likely & be afecied
by the proposed change of the registared office
of the Company may defver either on the MCA-
3 portal (wew.mepgovind by fillng investor
camplaint form o cause o be deflivered of sand
by registered post of hisiher abjectans supporied
by an athd @l skt e raluee of hisihar senes
and grounds ef opposition to the Regional
Director, Northern Region, Ministry of
Corporate Affairs at B-2 Wing, 2nd Floor,
Paryavaran Bhawan, CG0 Complex, New Delhi
= 110003 within Fowriean davs of the date of
pubbcaBon of Sies nofce wilh a copy b he applicand
Company at ilz registesed office st the address
mantioned balow:

RAVI STEEL AND RENEWABLES PRIVATE
LIMITED [U271060L199TPTCORS2T2)
257, CGycla Market Jhandewalan, Mew Delhi-
110055
E-mail: infoi@raviironitd.com

For and on behalf of the applicant
For Ravi Steel and Renewables Private Limited
(Formerly known a5 Ravi Iran Private Limited)

Zall.
Place: Delhi (Manu Garg)
Diate: 11.07.2024 Director

OlM: O6TesTa:
Address: [l F 337, Nebirg Nagar,
Ghaziabad - 201001

Honda India Power Products Limited
CIN: L40103DL2004PLC2033950
Regd. Office : 409, DLF Tower B, Jasola Commercial Complex, New Delhi -110025
Website : www. hondaindiapower.com | E mail : ho.legal@hspp.com

NOTICE OF THE 39™ ANNUAL GENERAL MEETING AND BOOK CLOSURE

Motice is hereby given that:

the AGM.

OAVM.

1. The 39" Annual General Meeting ('AGM') of Honda India Power Products Limited ('the Company’) is
scheduled to be held on Thursday, September 05, 2024, at 12:00 Noon IST through Video Conferencing
("VC') Other Audio-Visual Means ('OAVN') facility to transact the businesses as mentioned in the Motice of

2, The Ministry of Corporate Affairs has extended the facility of holding the AGM through VC/OAVM without
the physical presence of the Members at a common venue by vide its circular dated September 25, 2023,
Accordingly, the Members can attend and participate in the ensuing AGM of the Company through VC/

3. In accordance with the aforesaid Circular, Notice of the AGM along with the Annual Report 2023-24 15
being sent only by electronic mode to those Members whose e-mail addresses are registered with the
Company/Depositories. Members may note that Motice of the AGM along with the Annual Report will be
available on Company’s website www.hondaindiapower.com, website of Stock Exchanges i.e. BSE Limited
and Mational Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com respectively.

g=-voting/e-voting is provided in the Notice of the AGM,

Depository Participants,

39" AGM.

may be.

invasior !@ G EseMCOM.

Place : New Delhi
Date : July 11, 2024

4. Pursuant to Section 108 of the Act read with Rule 20 of the Companias (Management & Administration)
Rules, 2014, Requlation 44 of the Listing Regulations and Secretarial Standard on General Meetings, the
Company is pleased to provide its Members with the facility to cast their votes on all Resolutions set forth
in the Notice of the AGM using electronic voting system (remofe e-voting) and has engaged the services
of National Securities Depository Limited ('NSDL) to facilitate the same. Detailed procedure of remote

5. Member(s) who have not registered e-mail addresses with the Company /Depository, and wish to receive
the AGM Motice, Annual Report, and login details for attending AGM, may send their details i.e. Name, Folio
Mo/ DPID-Client 1D and valid identity proof through e-mail to investor@masserv.com or their respective

6. The Register of Members and Share Transfer Books of the Company will remain closed from Friday,
August 30, 2024 to Thursday, September 05, 2024 (both days inclusive) for the purpose of the ensuing

1. To receive the dividend directly into bank account through Electronic Cleanng Service (ECS) or such other
electronic mode, Members are requested 1o reqister/update their complete bank details by following the
process advised by their respective Depository Participant(s), in case shares are held in demat mode or
the Registrar and Share Transfer Agent (RTA), in case shares are held in physical mode, as the case

8. Any query related to e-voting and Dividend may be raised with the RTA of the Company, by writing to

By order of the Board

For Honda India Power Products Limited

Sdi- Sunita Ganjoo

Company Secretary and Compliance Officer

New Delhi
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Uttar Pradesh Medical Supplies Corporation Ltd.
(A Government of Uttar Pradesh Undertaking)
GSTIN: 09AACCU2250P1ZZ, CIN: U85310UP2018SGC102425
Address: SUDA Bhawan, 7/23, Sector-7, Gomati Nagar Extension, Lucknow

Date: 10/07/2024

Tender Ref. No.: GEM/2024/B/5144448
Tender Notice Invitation
Uttar Pradesh Medical Supplies Corporation Limited, Lucknow invites tenders on GeM
Portal from eligible and qualified Manufacturer/ Importer/ Authorized Agent for supply of
Advanced Dental Chair. The schedules of Tendering activities are as here under:

Sr. No. Activity Date & Time
1 | Tender Reference No. GEM/2024/B/5144448
2 |Commencement of Downloading of Tender | 10/07/2024

Document
3 |Date & Time of Pre-Bid Meeting

18/07/2024 at 3:00 PM in Conference
Hall of UPMSCL, Lucknow..

31/07/2024 upto 12:00 PM.
31/07/2024 at 12:30 PM

To be declared on GeM Portal
To be declared on GeM Portal
To be declared on GeM Portal

Last Date & Submission of Online Bids

Date & Time of Opening of Technical Bids

Date of Completion of Examination of Technical Bid
Date & Time of Opening of Financial Bid

Date of Completion of Examination of Financial Bid

o [N o~

The details of tender notice are given on GeM Portal & UPMSCL website www.upmsc.in.

Managing Director
UPMSCL

Department of Medical Health & Family Welfare, Uttar Pradesh

3caR Ul I3 ametior nshifdmt fGrere

Kindly check GeM Portal & UPMSCL website for any detail & updates.
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SWADESHI INDUSTRIES AND LEASING LIMITED

("SWADESHF" “TARGET COMPANY"/"TC") (Corporate Identification No. L4BI0OMH1383PLL031 24

Registered Office: Shop 117, 1° Flowor, V Mall, Thakur Complex, Western Express Highway, Kandivali East, Mumbai, rﬂah?raera. India, 200107;
Phone Mo. +91- 9326321829; Email id: complance@swadeshighobal.com; swadeshiindltd gmail.com; Website: waw swadeshiglobal.com

Recommendations of the Committee of Indepandant Direciors [IDC) on the Open Offer to the Shareholders of Swadeshi Indusines
And Leasing Limited (" Swadeshi™ orthe "Target Company ™) under regulation 26 (7) of the SEBI (Substantial Acquisition of Shares
and Takeovers) Regulations, 2011 and subsequent amendmeanis thereto ("SEBI (SAST) Regulations”™)

Dale 11.07.2024

Name of the Target Company awadeshi Industries And Leasing Limited

Details of the Offer pertaining to Target|{Open Offer to acquire up to 28,12,667 Equity Shares of Rs. 10/- each
Company representing 26.00% of the fotal equity and voling share capital of the
Target Company, to be acquired by the Acquirer, at a price of Rs.
2.00/- per Equity share payable in cash in terms of Reguiation 3(1)
and Regulation 4 of the 5E8| {5A5T) Regulations, 2011.

Name(s) of tha Acquirer Jayshreg Radheshyam Sharma

Name of the Manager to the offer Mavigant Corporate Advisors Limited

Members of the Committes of Independent |Chaiman: Nitinkumar Radheshyam Sharma
Directors (“IDC™) Member; Indira Dhariwal
Member: Krishna Kamalkishor Vyas
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IDC Member's relationship with the Target|IDC Members are the Independent Directors of the Target Gompany.
Company (Director, Equity shares owned, any |Neither Chairman nor Member of [DC holds any equity shares in the
other contract/ relationship), if any Target Company. None of them have entered into any other contract
or have other relationship with the Target Company.

Trading in the Equity shares/other securities of |No trading has been done by the IDC Members in the equity shares/
the Target Company by IDC Members other securities of the Target Company.

IDC Member's relationship with the acquirer|None of the IDC Members have any relationship with the Acquirar
(Director, Equity shares owned, any other
contract / relationship), if any.

Trading in the Equity shares/other secursties of |Not Applicable
the acquiter by DG Members

Recommendation on the Open offer, as to|The IDC Members befieves that the Open Offer is fair and reasonable.
whether the offer, Is or Is not, fair and reasonable [However, the shareholders should independently evaluate the Offer
and take informed decision in the matter.

I0C recommends acceptance of the Open offer made by the Acquirer
as the Offer price of Rs. 2/- per fully paid- up equity share is falr and
reasonable based on the following reasons:

1. The Offer price appears to be reasonable considening market
prices of Target Company.

2. The offer price of Rs. 2/- per fully paid- up equity share offerad
by the Acquirers is equal to the price paid by Acquirer in Share
Purchase Agreement to Sellers.

3.  The equity shares of the Target Company are frequently traded
shares within the meaning of explanation provided in Regulation
2(j) of SEBI (5AST) Regulations, 2011.

4. The offer price of Rs. 2/- per fully paid- up equity share offerad
by the Acquirer is higher than the volume-weighted average
market price of shares for a period of sixty trading days
immediately preceding the date of the public announcement

Keeping in view above facts IDG is of opinion that Open Offer price 13

fair and reasonable and is in accordance with the relevant regulations

prascribed in the Takeover Code and pnma facie appear to be
justified.

Summary of reasons for recommendation

Detfails of Independant Advisors, if any. None

Any other matter 1o be highlighted No

To the best of our knowledge and belied, after making proper enquiry, he information contained In or accompanying this statameant
iz, ine all material respect, true and correct and not misleading, whether by omission of any information or otherwise, and includes
all the information required to be disclosed by the Targe! Company underthe SEBI (585T) Ragulations.

Capitalized terms used in this announcement, bul not defined, shall have the same meaning assignad 10 them in the BA, DPS and
LOF

For Swadeshi Industries And Leasing Limited
ad/-

Nitinkumar Radheshyam Sharma
Chairman-Committea of Independant Directors
DIN: 06442840

Flace: Mumbal
Date: 11.07.2024

POST OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18{12) OF THE SECURITIES EXCHANGE BOARD
OF INDIA {SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, WITH
RESPECT TO THE OPEN OFFER TO THE PUBLIC SHAREHOLDERS OF

TAVERNIEH RESUURCES LIIVIITED

Hegistered Office: Fiof No- 4

umba

OPEN OFFER FOR ACQUISITION OF UP TO 15,564,540 (FIFTEEN LAKHS FIFTY-FOUR THOUSAND FIVE HUNDRED FORTY)
FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10/~ EACH ("EQUITY SHARES") OF TAVERNIER RESOURCES
LIMITED (THE "TARGET COMPANY") FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, BY AMIT
VEDAWALA ("ACOUIRER") PURSUANT TO AND IN COMPLIANCE WITH THE REGULATION 3(1) AND 4 OF THE SEEI
(SAST) REGULATIONS {"OFFER" OR "OPEN OFFER™).

This Post Offer Advertisement (“Post Offer Advertisement™} is baing issued by Vivro Financial Services Private Limited,
(“"Manager to the Offer™), on behalf of the Acquirer pursuant fo Requiation 18(12) of the SEBI {SA&5T) Regulations. The Detaidad
Fublic Statement with respect to the aforementioned offer was published on in Financial Express. (English) (&l Edifions),
Jansatta (Hindi) (Al Editions) and Mavshakti (Marathi) (Mumbai Edition) (*Newspapers"”) on Friday, March 1, 2024, Tha
Pre-0ifer Advertisement was published on June 13, 2024, in the same newspagers,

Capitaized terms used but not defined in this Post Offer Advertisemeant shall have the samd meanings assigned {o such terms
in the Letter of Offer dated June:5, 2024,

ar. No, Parliculars Details
1 Mame of the Target Company Taverniar Resourcas Limited
2. |Name of the Acquirer Amit Vedawala
3. | Name of the Manager to the Difer: Vivro Financial Servicas Private Limited
4 | Name of the Registrar o the Offer: Link Infime Indsa Private Limiled
3. | Offer Details
a Date of Opening of the Offer Friday, June 14, 2024
b, Date of Closure of the Offer Friday, June 23, 2024
6. |Date of Payment of Consideration: Wednesday, July 10, 2024
7. Details of Acquisilion
Proposed in the OHer Documenl
ar. No. Particulars {Assuming full acceptance Actuals
in the Difer)
71| Offer Price I 1650 _ 16.50
7.2 | Agoregate number of Equity Shares tendered 15,54 540 200
7.3 | Appregate number of Equity Shares acceptad 15,54, 540 200
7.4 | 5ize of the Offer (Mumber of Equity Shares o s
misttiplied by Dffer Price per Equity Share) 2.56,49.910 Syt
7.5 | Shargholding of the Acquirer and PAC before
Agreemants / PUbBCc Announcement
* Number of Equity Shares
&, Acquirer Ml Ml
b. PACs Mot Applicabla Not Applicable
« %ol Fully Diluted Equety Share Capital . il . Nil
7.6 | Equity Shares-Acquired by way of Share '
Purchase Agreement dated February 23, 2024
« Number 33,165,916 3315016
« % of Fully Diluted Equity Share Capital 55.46 546
7.7 [ Equity Sharas Atquired by way of Open Ofter
« MNumber of Equity Shares acguired 15,54.540 200
« % of Fully Dilvted Equity Share Capial 26 0,003
7.8 | Shares acquired after Detailed Public Statement |
* Mumber of shares acguired Ml Ml
+ Price of the shares acquired Ml Nl
# % of Fully Diluted Equily Share Capital _ Ml _ Ml
7.9 | Post oller shareholding of Acquirer and PAC | :
« MNumber of Equity Shares
a. Acguirer 48,70, 456 33,16,116
b. PACs Mot Applicabls Mot Applicabha
= S of Fully Diluted Equéty Share Capital
a. Acouirer £1.46 55,46
b. PACs _ Not Applicable Not Applicabla
7.10 | Pre & Post offer shareholding of the Public | Pre Offer Post Offer Pre Offer | Post Oifer
# Mumber _ Wil 48, 70456 | Mil 3316116
« % of Fully Dilvted Equity Share Capial : Nil B1.46 : il | 5546

&, The Acquirer accept full responsibifity for the information contained in this Post Offer Advertisement and also for
abligations under the SEBI (SAST) Regulations,
9. & copy of this Post Offer Advertisamant will be avallable on the websites of SEBI at www.sebl.gov.in, BSE Limited at
www . bseindia.com and Manager io the Ofer al wawoomrd.nst
ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACOUIRER
VIVRO FINANCIAL SERVICES PRIVATE LIMITED
V I \f RO Vivrg House, 11 Shashi Cobony, Opp. Suvidha Shoppeng Centra, Paldi, Ahmedabad - 380007

Gujarat, India. | CIN: UG7120GJ1206PTCO29182 | Tel. No.: O79- 4040 4242
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